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o o REGISTERED -
o CENTRAL ADMINISTRATIVE TRIBUNAL
BANGCALORE BENCH
YRR
: . Commercial Complex (BOA)
ke Indirsnagar
B Bangalers - 560 038 88
Dated 2 T OCT 1\9
REVIEW APPLICATION ROS, 77 %8 93!88 _
IN APPLICATION NOS. 10835 (s 1051[885?!
| Applicents Respondants
" Spri Bsbu & 16 Ors " ¥/e  The Sclantific Adviesr to Reksha Mentri,
lew Dalhi & esnother
Te
7. Shri R, funi Raju
1, Shri Babu : ?
A-1/1, DRDO Complex S/s Shri 8., Remaish
Sande Hegar
C.V. Remen Nagar
Bangalere = 560 083 M.S. Regar Post
Bangalere = 560 633
2., Shri I, Reddsa Redd .
| C.V. Raman Nagar c/e :”1‘1 Di Ranjappe
| B - 5E0 093 fsw Extansien
engalers = S50 O ’ RER i Yamalur Village & PO
‘ 3. Shri S, Basavaraju ..., Gsngalers = 560 037
1 9/4, Yam2lur Villa & PD ' ' : ' N
‘ Béngalan i‘ 560 939;‘ Thaee 9, Shri Bayssselan A,
‘ ‘ C/o Shri P, Jeseph
4. Shri K. Kenchaieh 3rd fain Read
€/c Shri P, Govindeppe Behind Kekara Ashram
14, Suddugunt‘spalya Neraysnappa Building
C.V. Remen Negar Ratedshally, Funireddy Palys
Bsngelers - 5&' 6os Bangalore -~ 560 006
40, Shri R, Sridhar
5. Shri 8, Ambrose Themas . .
281, 10th Crose 92, Sudduguntapalys
Ana':da Puram CQV. Raman ﬁagar -{¢]
C.V. Raman Nagar Bangalors - 560 093
1 Eangalcrl - 560 093 19, Shri R. Manjunsth
N ' 178, Kedihelld
~ 6. Shri Kempshanumaiah ’
e c/e Sh“p;. #anjappa Near Muneswers Temple
g | New Extension J.B. Negar Post
;,_ o Yamalur Vinago & PO Bangalors - 550. 975
| Bangalers - 560 037
. ) . : ....2
L\«Ugf S f( - @ ()) .
_ , AT o



12.

i3.

14.

%5.

Shrf H, Sreenivsesppa 16,

S/e Shri Huthamsllappa
Gonakena H@114
Jedigenahalll Post
Hoskeotes Taluk

Bangaleozs District 57

‘Shri K.S. Fasiyappe

As ab

43, $.G. Palys

C.¥% Raman Hagar Post

gangalers -~ 560 693 ' - .
Shri 8. Cavenathan 18,
251, 5th Msin, Ananda Pyram

C.Y, Ramen Nagar Psat

Bangalere = 560 093

Shri Ashok

S/o Shri Tippemne Pste Gouder
Arthi Villsge & Post

Fegadi Teluk

Bangslere Distzict

aenEE

Shri Jayag

€/e Shri U
S.G. Paly
C.Y. Rams

as

Nooer Ramalah

Nagaer Post

Bangalers ~ 560 093

Shri H, R
E-15, 9€¢
fﬂo Ge 03 &9
6th Bl@ck 9
Bangaleora

Shei M. Re
Adyscats

1674-1075,
Sreenivasa
Bangslore

Subject ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH

&pgﬁ
Bleck
rtors
Rajajineger

- 360 010

ghavaendra Achap

%3éashaﬁkarl I Stage

negsr 11 Phases
= 560 050

Enclosed herewith pleses find the cepy ef ORDER pascad

i
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PAURS
No 'F{
o oSe
g
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glisggL\D\ ‘N

in the ebsve said Review applicetions en - 30-9-88,

by this Teibunal
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. BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
) - BANGALORE BENUH: BANGALORE

DATED THIS THE 30TH DAY OF SEPTEMBER, 1988

PRESENT: HON'BLE SHRI JUSTICE K.S. PUTTASWANY o o s VICE-CHAI RMAN |
HONfBLE SHRI P, SRINIVASAN . » . MEMBER (A)

REVIEW APPLICATION NO, 77 TO 93/88

1’5  Shri Babu, Major,
s/o. D.Chinnaish,
Aged 20 years,
No4A=1/1, DRDO Complex,
C.V, Raman Nagar,
Bangalore,

2. Shri I, Reddappa Reddy,

aged 24 years,

Sgg. Venkataramana Reddy,
B-9/2, DRDO Complex,

‘C.V, Raman Nagar, Bangalore.

3. Shri S, Basava Raju,
26 |years, S/o., Sunchappa,
9/1, Yemalur Village & PO
Ba ga}cre. ’

4, Shri Kenchaiah, 30 years,
S/o. Kenchaiah,.
C/o. P.Govindappa,
14} Suddugundapalya,
C.V. Raman Nagsar,
Bangalore,

5., Shri S. Akbrose Thomés,
"~ 30|years, S/o.Susai,
281, 10th Cross,
Anandra Puram,
C.V., Raman Nagar,
Bangalore,

6, Shri Kempahamumaiah,
e T 24}years, s/o. Gangaiah,
‘ v = C/o.D. Nanjappa,
~." "% New Extension,
N\ %\t Yamalur Village & Post,
3 ‘Bangalore.

ri R, Muni Raju,

years, S/o.B. Ramaiah,
nde Nagar, ,
S. Nagar Post,

ngalore,

R
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8.

9%

10,

1le

12,

13,

14,

15.

16,

Shri V.Rudre Gowda,

26 years, S/o.Veeranna,
C/o. Nanjapp3,

New Extension,

Yamelur village & Pest,
Bangalore,

Shri Jaya Seelan A,

24 years, S/o.Anthony Dass,
C/o.P. Joseph, 3rd Main Road,
Narayanappa Building,
Matadahally, Munireddy

Palye, Bangalore,

Shri P. Sridhar, 23 years,
S/o.L. Raja Rathnem,

92, Suddagunda Paly3,
C.V. Reman Nagar, PO,
Bangalore,

shri R. Manjunath, 20 years,
s/o. Rama Swamy, 178,
Kodiahlli near Muneswara
Temple, J.B. Nagar Post,
Bangalore,

Shri H, Sreenivasappa,

26 years, S/o. Huthanallapp3,
Gonakana Halli,

Jadigenahalli Post,

Hoskote Taluk,

Bangalore District.

Shri K.S. Mariysppa, )
28 years, S/e. Sidde Gowda,
43, S,C. Palya,

C:V., Raman Nagar Post,
Bangalore,

Shri S. Devaneshan,

26 y.earS, S/Oo CoShOWI'i,
251, 5th Maln, Ananda Puram,
C.V. Raman Nagar Post,
Bangalore, .

Shri Ashok, 22 years,

S/o. Thippanna Pata Gowder,
Arthi village & Post,
Magadi Taluk,

Bangalore District.

Shri Jayaram, 27 years,

s/o. Nanje Gowda,

C/o. Ulsoor Ramaiszh,

s.G, Palya, C.V,Raman Nagar,
Bangalore.

P
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17.

Shri H, Ramapaa, 24 vears,

S/o0. Hanumanthappa,

C/o, Hanumantharaiah,

E~15, fE' Block,

N 6505 quartérs,

6th Block, Ragajinagar,

Bangal@re. : Applicants

(Sl’.‘i M. Ro AChareeueou%dVQCate)

le

2

Scientific Adviser to
Raksha Mantri and Director
General, Research and
Development Organisation,
Dept. of Works & Housing
NMinistry of Defence,

New Delhi.

Estate Manager,

Estate Management Office/Unit,

Ministry of Defence,

DRDC Township,

C.V. Raman Nagar Post,

Bangalore~93.: Respondents

This application having come up for hearing

before this Tribunal to-day, Hon'ble Shri P. Srinivasan,

Member (A}, made the following :=-

QRDER

By these applications, the applicants want
0 review our order dated 12.8,1988 disposing

\ Nogs 1035 to 1051/88, The complaint of the
icants in that application was that their
rices as Casual Labourérs (CLs). in the Eétate

igement Office of the Defence Ministry at

'Jalbre had been wrongly terminated though

work for which they were engaged was not

DT
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! 4 tl=

over, The respondents on the other hand urged
that the particular work for which the applicants
were sO engaged was nearing completion and as such
the number of CLs required had also got reduced
and the strength was being brought down,| We
accepted this contention and held that the termia-
nation of services of applicants did not suffér
- from any infirmity. We may at this stage point
out that the order was dictated by us in| open

court in the presence of all the parties

2 There is an office objection pointing
11 days.

to this

out that this application is delayed by
When we drew the attention of Shri Achar

objection, he filed an application for ¢ondonation

of delay. Under Rule 17 of the Central Administrative

Tribunals (Procedural) Rules, 1987, no application

for review shall be entertained unless it is filed

within 30 days from the date of the order of which

the review is sought, As mentioned earlier, we

dictated the order in open court on 12.8
the presence of all parties. The applic
thus aware 0f our decision on that day i
‘The application for review should have b

filed within 30 days therefrom ie., on o

«1988 in
ants were
tself,
een

r before

10.9,1988. But the present application was filed

' on 21.9,1988, The reason for delay urged in

the application for condonation is that
was served on the applicant only on 23.8
The limitation prescribed in the rules i

reference to the date of the arder and n

o _pv

th; order
<1988,

s witﬁ

ot with




reference to the date of its service, Even.after

| 23,8,1988 the applicants c@uld’have very well
filed the application for review before 10.9.1988
but they have not done so, On this ground itself
viz., limitation - this eprlication deserves %o

be | rejected.

3 Since Shri Achar argued the merits
of |[the review application in some de%sjl, we
have thought it fit to consider this aspéct

of  the metter alsoc. His contention is that

the explanation offered by the respondents and
ac epted by us in our order dated 12.8.1988 that
the strength of the establishment in which the
applicants were appointed was being reduced,

was incorrect. He seeks to support this
contention by some eppointment orders of ClLs
made by the respondents after we passed the
order on 12.8.1988, The respondents stated

in| their reply to the original application that
from time %o time, CLs had to be recruited in

the Estate Management Office for various purposes.
We cannot assume that the fresh appointmentis
stated to have been made after the services

of| the applicants were terminated were in

K. {;connectiba with the same work for which the

'%applicants were engadged. There is no automatic

f 3¢
=
TR

connection between the termination of the services

7

of| the applicants and the recruitment of otters
later, Unless it is patent that the fact: -4

P %
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Y( (Wa ko
before us earli@rﬁ.nccm‘ect » we cannot undertake a

review of our order, We, therefore, feel that
8
the applications for review doas not deserve to

be admitted and we cannot review our order.

4, In the result, the applications are

rejected at the admission stage without notice

MEMBER (A)

seffTiBtr OFFICER 72

E oMt 1T TRBPER

ADDITIONAL LLWCH
BANGALORE

CENTRR
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Applicants
- Shri Babu & 16 Ors - V/s

. To

1,3,

4,

’So

- 281, 10th Cross
_Rnanda Puram
- C.V, Raman Nagar

6o

&

A=1/1,

- C.V, Raman Nagar

APPLICATION NOS;

Shri Babu
ORDO Complex
C.V, Raman Nagar
Bangalota - 560 (093

Shri I. Reddappi Reddy
8-9/2, DRDO Complex

Bangalore - 560 093

Shri S. Beseva Reju .
9/1, Yemelur Villags & PO
Bangalore - 560 037

Shri K. Kancha;ah

t/o Shri P, Govzndappa
14, Sudduguntapalya

c. V. Raman Nagar‘
Bangalore - 560 093

shri S. Ambrose Thomas -

Bangalore - 560 g93 -

Shti Kampahanumaiah :

-C/o Shri D.- Nanjappa

-New Extension
- Yamalur Villsge & PO
Bangalore ~. 560 037

‘___c,___._____-—-——,—

- j Fx vqu,;x \J’QA;.
(:i} \

thisrcaﬂo

 [CENTRAL ADMINISTRATIVE -TRIBUNAL

BANGALORE BENCH
2R R K IR R 3 R

Commercial Complex
Indiranagar
Bangalors - 560 038

Dated :2 3 AUG 1988 .

1035 to 1051/88(F)

The Sclentific Advissr to Raksha mantri,

Respondents

New Dslhi & ancther

7.

8.

PIENSS AN
~..'L'1‘.?' i

9.

10

11.

Shri R, Muni Rsju
S/o Shri 8, Remaiah
Bande Nagar '

M.S. Nagar Post
Bangalore - 560 033

Shri V. Rudre Gowda =
C/o Shri D. Nanjappa

"New Extension

Yamalur Village & PO
Bangalore - 560 037

Shri Jaya Seelan A,

C/o Shri P, Joseph

3rd Main|Read. '
Bshind Kekera Ashram
Narayanappa Building
FMatadahally, Munireddy Palya
Bangalore = S60 006

Shri R, Sridhar ' -, o
92, Suddagunta Palya
C.V. Raman Nagar PO
Bangalore = 560 093

Shri R. Manjunath
178, Kodihalli
Near Muneswara Temple

_3. Bo Nagar Post

Bangalore ~ 560 075

00.02

o



12, Shri H, Sreenivaseppa 17. Shri H, Ramappe

S/o Shri Huthanallappe , €~-15, 'E' Block |
Gonakana Halli . N.G.0s Quarters
Jadigenahalli Post 6th Block, Rajajinagar
Hoskote Taluk 'Bangalore - 560 010

Ba lore District'
ngalore Dis 18, Shri M. Ragha#endra Rchar

S a : _ ARdvocate . :

13 igtisfcf pgisiy ppe 1074-1075, Banashankari I Stage
C.V. Raman Nagar Post Sreenivasanagar 11 Phase
Bangalore - 560 093 : . Bangalore - 560 050 (

14, Shri S. Devanathan 19, The Scientific Adviser to
251, Sth Main, Ananda Puram Raksha Mantri & Director General
C.V. Raman Nagar Post ' - Ressarch & Dgvelopment
Bangalore ~ 560 093 Ministry of ﬂefance

. . DHQ PO
~///4g: shri Ashok New Dekhi = 110 o1
$/o Shri Tippanna Pate Gowdsr
Arthi village & Post 20, The Estate nanager
Magadi Taluk Estate nanag%zent offica/Unit
Bangalore District ' ' Ministry of Defence
DRDO Township
16. Shri Jayaram C.V, Raman Nagar Post
- ¢/o Shri Ulscor Ramaish Bangalore - 560 093
S.G, Palya C
C.V. Raman Nagar Post 21, Shri M, Vasudeva Rao
Bangalore = 560 033 ’ Central Govt. Stng Counsel

High Court Building
Bangalore - FGO 001

RRH

Subject s SENDING COPIES OF ORDER PASSED B8Y THE BENCH

Enclosed herewith pleasa find the copy or ORDER passad by this Tribunal
in the above said applications on 12-8-88,

ééchY REGngRAR

(JUDICIAL)
Encl ¢ As above

AR
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2. Estﬂte Manager,
a

‘Est

te Management Office/Unit,

Ministry of Defence,
DRDO Touwnship,

C.VJ Raman Nagar Post,
Bangalore-93.

(Shri ™

P Respondents.

3 Uasudve\la Rao, CeGvoScto)

These applications having come up for hearing to~day,

Shri Pe

Al
Casual
of the
employe
mgde on
apooint
be paid

of .18

Srinivasan, Hon'ble Member (A) made the following:

ORDER

1 the 17 applicants before us uere appointed as
Labourers (CL) in theé Estate Nanagemént Office/Unit
Defence Ministry at Bangalore. They were civilian
es of the Defence Ministry. The appointments were
.various dates in71936 and 1937. A sample order of
ment which we have pefused shows that they ueré to
+a gross salary ofv%.756 per month in the pay scale

6=232 plus usual allpouwances., [t uas clarified that

the appointment was purely on casual basis for a period of

30 days with no likelyhood of extension. Their services

were liable for términation at any time dufing the said

period

of 30 days uwithout prior notice. It appears that

after the expiry ofL}nitial period of 30 days =ach one of

them was reaopointed frem time to time and continued to

H

work till June 1933, By separate letters issued to each

ated with effect from the same date.:

the anplicants, all dated 23.6.1938, the Estate

r informed them that their employment.as LL stooed

It is these

|

te orders issued to each one of the aoplicants,

re being challenyged in these applicationss

_—
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. 2, Shri M, Raghavendrachar, learned counsel for the

applicantgsubmitted that the applicants were for all

casual; tnererore their services could not be

intents and purposes given regula:«appointmert

|
thgough

(! :
theirg letterfof appointment callg their appgintments

abruptly

| terminated. He contendeq that there was still work to

Wk

'be carried on in the office ongstate Manager. It uas

'unfalr labour practice to terminate the services of tne

.applicants.,

3. Shri M, Vasudeva Rao, learned counsel

for the

respondents submitted that in the nature of things the

office of the respondent had to engage CL Fbr
‘uhich was extended from time to time till the

carried out uwas completed. Once the werk was
|
|

could not be continued., Hence their services

short periods
werk to be
over they

were termi-

‘nated., Their initial appointment clearly staFed that it

would be for a fixed period and in any case uhen the uork

for which they were recruited was completed and the posts

istood abolished the applicants can have no right to conti-

|
nue in employment.

/

i 4, Je have considered the rival content1$ns carefully.

Ue may hare usefully extract the reply of the

med organisation undsr the Ministry of O
& D, Oryanisation for the purpose of d
opment of defence R & D residential ést
he Estate Management started in January
 The need of the organisation is the Esta
Manager and the office consists of 4 or

adminiStrative staff.

[

‘Tespondents:

>

"2. The Estate Management Unit is a newly for-

efencé

sve~

ates.
1986,

te

5

i



4 \3
-$-~

3. The R&D Residentiél Complex, Bangalore was

nder construction for the last 3-4 years, To

evelop the area, the Estate Manager uas

£1ven certain tasks like arboriculture, garden-

,ilng, construction of parks for children, etc.,
0 execute the above uorks , certain casual -
abour sanction uas glven for a oeriod of

89 days at a time by R & D Headquarters.

¥ ?ccordlngly, the Estate Manager employed the
labourers for day to day work till the san-
&tioned period and thereafter terminated their
service. None of the applicants have come from

the Employment Exchange.

4, During the routine visit of senior officers
from the R & D HQrs, New Delhi to the complex
ﬁeu develoomental works uwere entrusted to
Estate Manager and based on his aopreciation of
~labour required, the additional sanctions for
casual labour uwere being issued by the R & D

HQI‘S.

s Since the construction activities in this

omplex are nearing completioq, less number of

asual labourers are required and hence the

strength is oeing brought doun,

6. The EMU Bangalore has no permanant vacancy
of labourers in the authorised establishment.
The Estate Mana,er has no pouer to sanction

Casual Labour."

We consider this'to be an adequate ansuer to the claim of
r—-———"’""-f.——'_\‘

R T -

the aopllcanfs.- Je, therefore, feel that the termination

ir services is not tainted with any legal flau.

Before parting with these applications ue must,
sy notice that thess anplicants have worked for the

ents for periods ranging from 1 to 23 years and

e




" pe eligible and may be found suitable. They
5

~within the State of Karnataka. We do hope tf

".. ’ -6-

"of theirs.,

-

It would, therefore, be only appropriate if the

,;the terminatidn of their services has haopened for no fault

respondents canvgbnsider rehabilitating all the aoplicaqts

«

1
considered -in this manner for any such post,

. in any bpst_under the Defence Ministry for which they may

reqular, that méy arise in the city of Bangalore but if

that is not possible they may consider them

pondents will make a sincere éffort in this

6. With the above obséruations the apnlications are

dismissed. Parties to bear their oun costs.

- sal-

U ICE~CHAIRMAN 12 ((9 l”

TRUE COPY

&% r\ v, M&-
s %‘é@%ﬂ@a{u =S,

ENTRAL ADMINISTRATIVE TRIBUNAL
BanG -G

c

174

o~

Y
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“
. \'
may first be .
- L
casual or ]
for any posts
nat the res-
regard.
~ ~n - = ‘E.../
LA
sal- %
MEMBER (A)
.
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